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By Registered post with A/D

' THE HIGH COURT OF KERALA
Kochi : 682031
. . Dated :19-09-2018
PROCEEDINGS S

nghzourt Estabhshment - appomtment to the category of Personal Assnstant
(Grade 1)) to Judge in the ngh Court orders |ssued ' ' :

Read 1 Ranked |ISt No. A6- 97468/2014/REC1 dated 17 07-2018 : o
2. Rule 14 to 17 of Part-ll, Kerala State and Subordinate Servnce Rules 1958.
3. G.O.(P) No. 20/2013/Fin. ‘dated 07-01-2013.
4. G.0O.(P) No. 209/2013/Fin. dated 07-05-2013.
5. G.O.(P) No. 171/2016/Fin. Dated 15-11-2016.

Order No. A6-62844/2018 (1)

The following candidates are offered appointment as Personal Assistant
(Grade II) to Judge in the High Court of Kerala, in the scale of pay of
327,800 — 59,400 with a compensatory allowance of ¥700/- per month.

1. Ms. DIVYAM.C.
* MANISSERY HOUSE,
PERUMPILLY WEST,
NEAR ASSISI PUBLIC SCHOOL,
NJARAKKAL P. O,
ERNAKULAM -~ 682505.

2. - Ms. SOMALATHAA'S.,
AMBALAVELIYIL HOUSE,
. .PERUMBALAM,. .
' "CHERTHALATALUK, -
. ALAPPUZHA —688570.

3. -° Ms.SUMANAMOLPS., .
MPEDA HEAD OFFICE,
.~ 'MPEDA HOUSE, P B NO. 4272,
'PANAMPILLY NAGAR,
ERNAKULAM 682036

4 Ms AKHILAS MOHAN,
" THIRUVONAM,
OPP MNLPS SADYALAYA ROAD ,
NR. VELLAYANI TEMPLE,
"NEMOMP O
THIRUVANANTHAPURAM-695020

5. Ms. DEEPAK. R, .
‘ 50/150B,UTHARAYANAM,
- SREENARAYANA ROAD,
EDAPPALLY P.O.,
ERNAKULAM-682024.




10.

1.

| 2.
13.

14.

15.

Ms. AKHILA C,
ASWATHY BHAVAN,
THALAVANKONAM,
VILAPPILSALAP O,

THIRUVANANTHAPURAM - 695573

“Ms. HAZINAMH.,
- MALEKUDY HOUSE, » ST
 MANJAPETTY ROAD, PERUMBAVOOR
. _PONJASSERYPO., |
' ERNAKULAM-683547.

Ms. JISHA GEORGE,
ACHUTHARA HOUSE,
KATTITHARA ROAD ,
MARADU PO.,
ERNAKULAM-682304.

Ms. SARITHA MOHANAN,
ODIPATTIL PARAMBIL,
UNICHIRA,
THRIKKAKARA P.O.,
ERNAKULAM-682021.

Ms. NANCY SOUMYA D'CRUZ,’
KODIKKAKAM HOUSE,
PUTHUKURICHY PO,

" THIRUVANANTHAPURAM — 695303.

Mr. YESUDAS EA,,

EETTUNGAL HOUSE,

ST..JACOB ROAD, PERUMPADAPPU
PALLURUTHY PO.,

LREZANANIL IR FEERA LA T/ AR S Ansas A

PR e MW LAY Ut Vwe L. S

Ms NEETHU A K. -

AYADATHUM THAZHA KUNIYIL
ORKKATTERI, -
KOZHIKODE - 673501.

Ms. SAPNA JR.,

SOUMYA, - |

PERUKAWUP.O,
THIRUVANANTHAPURAM — 695573,

Ms. ANJANAVIJAY VS,
KUTTATHINKARA VEEDU,
MAVILAKKADAVU,

KULATHOOR, UCHAKKADA,
THIRUVANANTHAPURAM — 695506.

Ms. MEERA MOHAN,

- SREENILAYAM,

SWAMIPADY, ELAMAKKARA,
ERNAKULAM - 682026.



16. Ms. PHILOMINA VINEETHA
UPPUTTUNGAL HOUSE;
. OCHANTHURUTH P.Q,
- . ERNAKULAM -682508.

- 17. - Ms MANJU.N.RAJ;
" "VRINDAVANAM HOUSE, S T
- KALIKKADAWU, CHUNGATHARA' PP
,MALAPPURAM 679334 R

18. 'Ms LIJA URUMEESE
- W/OJOBYMM,
MANIYACHERRY HOUSE,
AYATHUPADY,
KOOVAPPADY P O
ERNAKULAM-683544,

19. Ms. SARA JOY,
KOOLIATH HOUSE, NRA LANE 3,
NJARAKKAL PO,
ERNAKULAM-682505.

20. Ms. JESNAMOL JAMES,
CHENNIRANICKAL HOUSE,
KANCHIYAR P O,
IDUKKI-685511.

21. . Ms. MIDHULAPM,,
MIDHULA BHAVAN,
KEEZHILLAM PO,
PERUMBAVOOR,
ERNAKULAM-683541.

22, Ms RADHIKAP,
" 1A9/02 NGO QUATERS,
VELLATTUPADAM ROAD,

THRIKKAKARA,
- ERANAKULAM-682021.

The apporntment is sub)ect to the followmg condrtrons - : . .
1. They shall be bound by the National Pension Scheme rntroduced by the
State Government In eligible cases, the moblllty to Kerala: Service: Rules' '

Part lll, Pension Scheme will be allowed as per the Govemment Order read

~ (4) above, if they opt so. , .

2. Their appointment will be subject to the satisfactory report of enquiry into
their antecedents. |

3. Their conditions of ser\rice shall‘bé'gdverned by the Kerala High Court

Service Rules, 2007 and other relevant rules in force from time to time.




4. They shall be on probation for a total period of two years on duty within a
~ continuous period of three years. ‘
5. | They shall have to’ submit one month's advance notice i m wrrtmg in the event |
o of thelr resrgnatnon or Ieavrng the Hrgh Court Servrce '

6. 'They must join the Group Insurance Scheme and State ere lnsuranoe on" o

- Jomlng duty They must also Jorn the General Provrdent Fund Scheme wrthmv. o R B

R one year from the date of Jomrng duty They may also j jorn the Famrly Beneﬁt_ -

'Scheme, if they so desire.

7. The candidates who had claimed reservation under 'Other Backward
Classes' shall produce a valid non creamy layer certificate issued by the
Tahsildar/Village Officer, when they report for duty.

8. They are directed to submit the details regarding their movable and
immovable properties in the prescribed format on their joining duty in the
High Court. '

If they agree to the above terms and conditions, they are directed to report
for duty within ten days from the date of receipt of this appointment order, with
the following documents; o '
1. Original certificates in proof of age and quahfrcatlons
" 2. Four recent passport size photographs.
3. Medical Certifi cate of fitness in the form appended herewith issUed' .
" by a Civil Surgeon or Honorary Medical Officer of Civil Surgeon S
. ,rank or the Dlrector r€ 'ndlgenous Medicine. _
4. Caste Certrf cate/ Non-Creamy Layer Certrﬁcate as the case. may be
5. Duly filled in SPARK FORM NO.1 appended herewrth along W|th
o supportmg documents in onglnal o
6. Duly filled in statement of propertles in the proforma appended
herewith. . : . v
" In case they fail to report for duty within ten days from the date of recerpt of '
th|s order, their appomtment will be treated as cancelted W|thout further notrce

(By Order)

Registrar General

&




To

The persons cohcerned
The-Public Relations Officer, High Court.
The Private Secretary to the Chief Justrce Hrgh Court,

- The Assistant Registrar, Chief Justice's Secretariat, ngh Court

The Personal Assistant to the Chief Justrce ngh Court
The Security Officer, High Court. :

- The Section Officer; Chief Justlces'Sécretanat Hrgh Court - S
’The Conf dentral Assrstants to the Regrstrars and Addrtronal Regrstrar' o

: (General Administration); High Court.
The ‘G’ (Accounts — [l & Ill) Sections, High Court. '

The Finance Wing, High Court -

“Fhe IT Section, High Court (for publishing in the High Court Website)
The A4 Seat, Hrgh Court.

The Administrative Records Section, High Court (2 Copies).

The File / Stock File.







